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ORDER

PER DR. MITHA LAL MEENA, AM :

The captioned two appeals are preferred by the assessee, against the
consolidated order of the CIT(A)-I, Raipur (CG) dated 23.02.2016 in respect of
assessment years 2009-10 & 2010-11 respectively on the common grounds of
appeal as per record, and therefore, both the appeals were heard together and are

being disposed of by this consolidated order.
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2. At the outset, 1d. counsel for the assessee has stated that the assessee is a
society, namely, ‘Institute For Technical And Management Society’ was
registered u/s 12AA of the Act, on 07.12.2015, subsequent to passing of
assessment order u/s 143(3) of the Act by the Assessing Officer on 07.03.2014.
Under these circumstances, he has prayed that the appeal to be restored to the
Assessing Officer for fresh verification of the issue disputed in consequent to
the order of the CIT (Exemption), Bhopal passed u/s 12AA(1)(b)(i) r.w.s. 254

of the Act.

3. The 1d. DR for the Revenue has no objection to the said prayer of the

aSSCSSCC.

4. In view of the peculiar facts of the case, we find merit and substance in
the contention of the 1d. counsel for the assessee. Considering the principles of
natural justice, the matter is restored to the Assessing Officer for fresh
examination of the disputed issue in compliance to the order of CIT
(Exemption), Bhopal dated 07.12.2015. The Assessing Officer shall provide

proper opportunity of being heard to the assessee. Accordingly, the grounds
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raised by the assessee in both the respective appeals are allowed for statistical

purposes.

5. In the result, both the appeals of the assessee are allowed for statistical

purposes.

Order pronounced in the open Court on this 16™ May, 2019.
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